
239 Written Answers AUGUST 2, 1977 Written Answers 240

Communication from Former Chief 
Justice of Madras Hich Court

5884. SHRI P. THIAGARAJAN: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
slate;

(a) whether it is a fact that a 
communication from the former 

Chief Justice of Madras High Court 
was sent through the Minister of 
Energy; and

(b) if so, the nature of the commu­
nication and action taken thereon?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) Yes, Sir.

(b) A former Chief Justice of Madras 
High Court wrote to the Union Minis­
ter for Energy, enclosir.g a c'opy of his 
memorandum 10 the Prime Minister 
and requested that the same may be 
given due consideration. In his memo­
randum, the former Chief Justice had 
alleged that the investigations under­
taken by the CBI again.ct him were 
politically motivated and that the order 
sanctioning only provisional pension 
was not according to law. He had 
requested that these matters may be 
expeditiously dealt with. The matter 
is being examined.
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College at Mughaliiarai

588H. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) how was the establishment of a 
college at Mughalsarai justified;

(b) whether the Railway Minister’s 
attention has been drawn to article in 
AnaHida Bazar Patrilva dated 13-5­
1977;




